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Mr. Deputy-Speaker:
Member willing to
‘Himatsingka.

Any hon.
speak Shri

Shri Mohan Swarup: I also want to
speak, ik

Shri Vishram Prasad (Lalgani):
‘What about Shri Mohan Swarup from®
my party? '

Mr. Deputy-Speaker: I have called
Shri Himatsingka,

Shri Himatsingka (Godda): This
Bill has made certain changes in the
existing Act, and has provided for
more deterrent punishment by chang-
ing some of the penal provisions.
All these things are already in the
existing Act. Therefore, if the Act
had been properly enforced, I think
a lot of deterioration could have been

stopped,

Mr. Deputy-Speaker: He may con-
tinue tomorrow.

(Amendment) Bill
17 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

(ii) REPORTED SPEECH OF SHrRt G. V.
KETKAR AT POONA ASSASSINATION OF
MaHATMA GANDHI

Dr. Sarejini Mahishi (Dharwar
North): Sir, I call the attention of
the Minister of Home Affairs to the
following matter of urgent public
importance and I request that he may
make a statement thereon:

“Reported speech of Shri G. V.
Ketkar at Poona regarding the
plan of Nathuram Godse to assas-
sinate Mahatma Gandhi.”
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Mr. Deputy-Speaker: There is no
point of order. Your name is there
and you can also ask a question.

The Minister of Home Affairs (Shri
Nanda): Sir, following the recent
release of the three convicts of the
Mahatma Gandhi Murder Case, cer-
tain reports have appeared in the
Press which have caused intense pain
and resentment. According to these
reports which have subsequently been
confirmed by the State Government,
a meeting was organised at Poona on
November 12, 1964 to felicitate two
of the convicts—Gopal Godse and
Vishnu Karkare—on their release.
Presiding over the meeting, Shri
Ketkar, Editor of Tarun Bharat,
claimed that he had known of the
intention of Nathuram Godse to
assassinate Mahatma Gandhi and
had conveyed this information to the
late Shri B. G. Kher, the then Chief
Minister of Bombay, through Balu
Kaka Kanetkar. He is further
reported to have said that he had
made an attempt to dissuade Nathu-
ram Godse from carrying out his
intention. Shri Ketkar repeated the
statement substantially at another
meeting held on November 15 1984
at Poona to mark the death anniver-
sary of the assassin of Mahatma
Gandhi. As both Balu Kaka Kanet-
kar angq Shri Kher are now no more,
it has not been possible immediately

" to verify Shri Ketkar's claim of
having communicated his knowledge
of the intention to assassinate Gandhiji
to Shri Kher. Government are mak-
ing a thorough inquiry into the
matter with the help of old records
and in consultation with the Govern-
ment of Maharashtra, Meanwhile, I
understand . that the District Magis-
trate of Poona has passed orders of
detention under Rule 30 of the
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Defence of India Rules against Gopal
Godse, N. G. Abhyankar, P. V. Davre
and G. V. Ketkar to prevent them
from acting in a manner prejudical to
the maintenance of public order and
public safety. Of these, Godse,
Abhyankar and Davre have already
been taken into custody. As Ketkar
is not traceable at Poona, attempts
are being made to ascertain his
where-abouts with a view to detain-
ing him. (An Hon. Member: He
surrendered in Madras). The District
Magistrate, Ahmednagar, has passed a
similar order of detention against
V. R. Karkre and he has been taken
into custody. The State Government
are alive to the situation posed by
the activities of these and other
undesirable persons and are exer-
cising all possible vigilance. They are
also giving very close consideration
to any other measures that may be
called for.

Whatever the truth or otherwise
of this matter, the fact that the death
anniversary of the assassin of one of
the greatest men of all times, whose
memory is highly venerated and
cherished not only in this country but
throughout the world, should be
observed and that the other ex-con-
victs should be felicitated on their
release at a public function has come
as a profound shock to the Govern-
ment and the people of this country.
It is amazing that an act so revolting
to human decency and the highest
values cherished by this ancient land
since the dawn of time should hold
an appeal even to an infinitesimal
section of our people.

Dr. Sarojini Mahishi: A shocking
confession by a Poona journalist, 16
yvears after the ‘most reprehensible
crime, has now brought to light cer-
tain things as if foreknowledge of
the crime was no offence. May I
know what steps Government are
going to take to curb such anti
ndtional elements and the special
steps Government are going to take in
this case?
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Shri Nanda: These are two things:
special steps in this case will depend
upon the further enquiries that may
be made. Certain people are detained
in certain jails and therefore any
further enquiries to be made will
lead to something as to what action
can be taken in this case. As regards
the general measures to be adopted in
order to prevent the play and growth
of such forces, this matter is before
ug all the time and with the help of
the community, and the leadership of
all sections, I think even more can
be done than has been done.

Dr. Sarojini Mahishi: I ‘may be
allowed to put one more question.

Mr. Deputy-Speaker:
question.

Shrimati Subhadra Joshi (Balram-
pur): Is it a fact that some RSS
leaders participateq in the Godse
reception and, if so, will the Govern-
ment enquire into other such acti-
vities of the R&S and consider the
question of banning it again?

Shri Nanda: Any further ramifi-
cation of this certainly will have to
be looked into. In this case, a person
who had connection with the RSS,
resigned and left the RSS, whatever
the implications may be.

Shrimati Subhadra Joshi: One more
question,

Only one

Mr. Deputy-Speaker: No second
question.
Shri Ansar Harvani (Bisauli):

Following the assassination of the
Father of the Nation, the RSS was
banned. May I know the reasons
which led the Government to with-
draw the ban, and in view of the fact
that Godse was given a reception by
the RSS leaders, will the Govern-
ment consider banning it again?

Shri Nanda: The suggestion that is
made will certainly have to be con-
sidered; but it was done long ago.

Shri S. S. More (Poona): May I
know whether the Government knows
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that Mr. N. G. Abhyankar happens to:
be a 'member of the court of the
University of Poona and also a mem-
ber of the executive, and do the Gov-
ernment consider the necessity of
removing such persons from educa-
tional institutions? Otherwise they
will disseminate poison,

Shri Nanda; This will be a matter
which can be considered.
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Mr. Deputy-Speaker:
question,

Shri Tulshidas Jadhav: I want to
explain how these mentalities are in-
creasing.

Only ask a

“sfY ITAY WIYSAT WTOTE
wura &1, faww sgaEiF
QAT FY, TLTAAT GATAT T
AT | GATCHT TG §W q9AT AT
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[Shri Tulsidas Jadhav]
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Mr. Deputy-Speaker:
smaking a speech.

You are

Shri Tulshidas Jadhav: I am putt--

ing a question. I am explaining the
‘whole .matter.

Mr. Deputy-Speaker: This is not the
time for explanation.

Wt el QT o IwEAH
TEET, FIT F F I A g
AR & FTE W E |

Mr. Deputy-Speaker: You may
‘base your question on any fact or
any statement in the wvpaper. But
-what is your question?

=Y qaEiaTg FTeT  I9 aRd WY
gHr wANgfr Aoy @ W wE HiT
W AR 5T FT AN F q” A AGF W
qog-fafg war§ Y @, FIRAT IATET
AT 1 o7 Ty § qEr Al
7 @ & AT I IF F gAtear
Fr Y F A Y AW A AR famd
g wafe & QW § ¥ ST F
fargg Fa1 FTiATEY T @Y § W T
JLHTT FY A7 § fF wgroeg & 0
ew@e?
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Shri Sonavane (Pandharpur): May
I know whether it has been brought
to the notice of the Government both
at the Centre and Maharashira that
immediately after the assassination of
the Father of the Nation, sweets were
distributed by some persons cennected
with the know of these events? Will
this fact also be enquired into and
these people will be traced and
brought to book?

Shri Nanda: When they look into
these things, they can go into that
matter also.
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15 qrOE #Y Y WRE-|ARE §T |
# a8 st argan § fF Fan ¥ |-
ARG §9 AN 7 sfRea w9 ¥
A A AT FT F NV 3B T, I §,
TR §, @ FAT TEFR T @ TXT F
F® AfgTw S ¥ F 99 fawg
FETH FA F g A TS
A ISTCE ?

A Y A G W
TR AT TS TN &

Shri M. Malaichami (Periyakulam):
In view of the fact that Shri Ketkar
hag issued a statement that he was
aware of the plan to assassinate
Mahatma Gandhi, may I know
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whether any time limit has been fixed
for the completion of the enquiry in
the matter; if not, may I know when
the enquiry is expected to be com-
pleted?

Shri Nanda: I cannot give any date.
It must be vigorously pursued and
very soon concluded.

Mr. Deputy-Speaker: The House
stands adjourned till eleven of the
clock tomorrow.

17.16 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
November 26, 1984/Agrahayana 5,
1886 (Saka).
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